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e/ ORDER
Per S.S.Godara, JM:

This assessee’s appeal for A.Y.2019-20 is directed against the
National Faceless Appeal Centre/ Delhi’s order dated 28.07.2021 passed
in Case No. ITBA/NFAC/S/250/2021-22/1034475673(1), in proceedings

u/s.250 of the Income Tax Act, 1961, in short “the Act”.

Heard both the parties. Case file perused.
2. It emerges at the outset that the assessee has invoked this
tribunal’s second appellate jurisdiction under the provisions of the Act
against the CPC’s proposal regarding adjustment dated
04-12-2019. The CIT(A) holds in para 2 and 3 of his lower appellate

order that such an appeal is not maintainable being premature. The very
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factual position continues before us as well once it has come on record

that the CPC had merely proposed to make adjustment u/s.143(1)(a) vide

its communication dated 04-12-2019.

3. Faced with this situation, learned counsel representing the assessee
seeks to withdraw the instant appeal with liberty to take recourse to
appropriate remedy as per law, if so advised. The Revenue is equally
fair in not contesting this withdrawal prayer. Ordered accordingly.

4.  This assessee’s appeal is dismissed as ‘withdrawn’ in above terms.

Order pronounced in the open Court on 23" September, 2022.
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